
FIR No.88/2020 
PS : New Usman Pur 
U/s. 147/148/149/188/307 IPC 
& 25/27 Arms Act 
State Vs. Imran @ Salman 
 
03.10.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Mr. Abdul Salam, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for supply of copy 

of charge sheet and other documents u/s. 207 Cr.P.C. 

 Since the copy of E-challan has already been supplied to Ld. Counsel 

for applicant vide order dated 01.10.2020, nothing remains in the present 

application. Same stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 03.10.2020 

  



FIR No. 50/2020 
PS : Gokal Pur 
U/s. 147/148/149/436/427 IPC 
State Vs. Not known 
 
03.10.2020 
 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

  Mr. Akhtar Shamim, Ld. Counsel for applicant. 

 This is an application moved on behalf of applicant for release of damaged 

articles as per list i.e. four steel almirahs, four air coolers iron, three pairs of iron 

doors and two pairs of wooden doors and for permission to dispose of the same. 

 Reply to the application received and perused.  It is stated in the reply that 

the police has no objection to release of aforesaid articles as per list. 

 Considering the submissions made and reply of the IO, the application is 

allowed and the seized articles be released to the applicant against proper receipt 

and before releasing the articles in question, IO/SHO is directed to prepare the 

punchanama of articles in question and take photographs from different angles in 

the presence of complainant/accused and some independent witness. He will also 

take the counter signature of complainant/witness and accused on the above said 

photographs. IO/SHO is also directed to file said panchnama and photographs 

alongwith their negatives or appropriate certificate under Section 65-B of Evidence 

Act if photographs have been taken from digital device, with the final report.  SHO 

concerned is also directed to ensure compliance of the above said terms and 

conditions. The applicant is also permitted to dispose of the aforesaid articles after 

compliance of above conditions. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
03.10.2020 

  



FIR No.134/2020 
PS : Dayal Pur 
U/s. 147/148/149/307 IPC 
State Vs. Shahrukh Malik 
 
03.10.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: None for SPP. 

  Mr. Nasir Ali, Ld. Counsel for applicant. 

 

 This application u/s. 91 Cr.P.C. for providing call details record of 

mobile numbers 7840010135 and 7827910095.  

 Mr. Amit Prasad, Ld. SPP is stated to be not available today. 

 Put up for arguments on 06.10.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
                03.10.2020 

  



FIR No.104/2020 
PS : Karawal Nagar 
U/s. 147/148/149/436 IPC 
State Vs. Rohit 
 
03.10.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant seeking direction to 

IO for providing E-challan. 

 Heard. 

 In view of submissions made, IO is directed to supply the copy of E-

challan to the Ld. Counsel for applicant.  Application stands disposed of.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 03.10.2020   
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